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Shei X. B. Chavas: I did make an (ﬂﬂ)&-%y_qh“h-
effort, but I did not get any coufrraa- the g Ebectri-
tion. That doss not mean that I got cals (India) f Bhe-
this further information without my pal, for the ysar 1005-88,
offorts (Interruptions). mﬂh%:
Shri Ghrichand Geel (Chandigarh): 1 Cagroier o Aaier
would like to ask & gquestion General thereon, undar sub-
Mr, Speaker: Normally in atten. section (1) of section 818A
tion notices, only ‘the ol are of the Companies Act, 1838.
allowed to ask questions. 1f I allow i ; Covernment
some other Members in one case, (u):w&:m o the
will have to do it again in other above Company,

Papers to be laid on the Table.

1313 hure.
PAPERg LAID ON THE TABLE

NEWEPRINT ANp Parex Miies Lisrren,
Naeanagar, axp Revicw By Govern-

ment and Company Affairs (Shri F.
A Abmed: I beg to lay on the
Table—

(1) (i) A copy of the Annual Re-
post of the National News-
print and Paper Mills
Limited, Nepanagar, and
Review by Government,
etc., the year 1965-66,

(3) A copy of the Notification No.
S.0. 1558 dated the 1st May,
1967, under sub-section (2) of

[Placed in Library. See No. LT-
3IM/67.]

MineraL CoNceasion (Fmar Ao~
MENT) Rures, 1967,

and Development) Act, 1957,
{Placed in Library. See No. LT-
163/67.]
NorwricaTioNns UNpEr THAE Exrosr
(QuaLrTy ContaorL Amp Inspecrion)
Act, 1963, EIC,
The Minister of Oommerce (She¥
Dinesh Singh): 1 beg to lay on the

Table—

(1) A copy each of the following
NotiAcations under sub-secfion
(3) of section 17 of the Expat
(Quality Control and Imapee-
tian) Act, 19068— .
(1) The Export of  Tuliier

Eoses (Inspection) . Rulex



